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Bills* it rniglit be convenient to reserve the 
discussion until a subsequent Btage of the 
Bills, and allow them now to be read a 
second time and published, so that they 
might be considered by the communities 
which were affected by them, and also by 
the several local Govemmeuts, The Coun­
cil would, in that case, have the Iwnefit of 
anv Btiggestions wliicli might be offered by 
those communitiea and Governments, and 
also of the Beport upon them of the Select 
Committee to whom the Bills might be re­
ferred. I t appeared to him that the discus- 
^on would be of a more practical character if 
raised in Committees ot tlie whole Council  ̂
when the Bills should have been prepared 
in the form in which they would be proposed
to be passed*

The motion was agreed tOj and the Bill
read a liecond time*

MUNICIPAL ASSESSMENT (MADRAS),

M il  E L IO T T  moved the second reading 
of the Bill for appointing Municipal Com­
missioners, and for levying rates and taxes, 
in the Town of Madras.”

The motion was agreed tô  and the Bill 
read a second time*

MUNICIPAL ASSESSMENT (STRAITS 
SETTLEMENT).

M r * ALLEN  moved the second reading 
of the Bill “ for appomting Municipal Com­
missioners  ̂ and for levying rates and taxes  ̂
in the several stations of the Settlement of 
Prince of Wales* Island, Singapore, and 
Malacca.”

The motion was agreed to, and the Bill 
read a second time.

Mb. E L IO T T  moved that the three 
Municipal Bills read a second time to<-day, 
be referred to a Select Committee consisting 
of Mr, Allen, Mr. LeGeyt, Mr. Currie, and 
the Mover*

Agreed to.
A F n D A v rra , a p p i r m a t i o n s , a n d

SOLEMN DECLARATIONS

Mr. PEACOCK moved that the Bill “ to 
improve the law relating to aflSdavits, affir­
mations, and solemn declarations** be referred 
to a Select Committee consUting of Mr. Alien, 
Sir Arthur BuUer, and the Mover.

Agreed to.
NOTTCB OP m o t io n .

I
M el CU BBIE gave notice that, on Satur* 

day neit, he would move the second reading
Jttr* Eliotts,

of the Bill “ for appointing Municipal Com­
missioners, and for levying rates aiul taxes, 
in the Town of Calcutta,**

The Council adjourned.

Saturdayi June 28, 1856- 

P r e s e n t  ;

Th0 H oam bk J. A* Dorin, Vict~Pre9idfnt^ in ibe
CWf,

H b £]cr<?lk̂ iiej the Coia-' 
m a u d e r  - in  -C  b ie f ,

Hon, J . P* Graatj 
Hoti. B* PMcock,

D. Eliott, Esq.,
C. Alleu,£«q.r

Currie, Esô . aoJ 
Hoa. Sir A. w . Balkr,

MARRIAGE OF HINDOO WIDOW S.
The CLERK presented two Petatjons 

from Inhabitants of Ahmedniiggur against 
the Bill ** to remove all [egal obstacles to the 
Marriage of Hindoo Widows'**

M a G RA N T moved that the above P e­
titions be printed.

Agreed to.

CATTLB TRESPASS.
Also a Petition signed by the Membern'i 

of the Indigo Planters^ Associationj praying 
for certain alterations in the Bill relating to 
Cattle Trespass, and that the Bil! so altt^red 
might be speedily passed.

M r . CU BBIE moved that the Petition 
be printed.

Agreed to.

HINDOO POLYGAMY.
Also a Petition from the Maha Bajah of 

Burdwan against Hindoo Polygamy.
The Petition stated<^

That^ according to tbe doctrines of the H in­
doo Law, e w ' T y  Hindoo is required to maivy on«̂  
wifo, but 13 aulLorizc'd, in tbe event of c ^ a Ju  
contin^ondc9p and on certain conditions, to msiry 
a Bccotidf third, or fourth time. The contingen­
cies and randidons are specified in tbe Laws of 
Menu* whose authority in *uch matters ia para* 
moviut. It being ciprea&]y declared that the 
authotity of no or legistator^ can be reco^- 
mzed if at vanancc with hia doctnne.

That it bas becooie the practice in Bengal to 
marry S4:veral wives without regard to the restric­
tions imposed by tbe Hindoo Law, Tbe practice 
obtains specially among the ctasa of Brabmins 
called CooUns. Althongb the sa<̂ red writing of 
the Hindi>os recognize no diatinctions among tbe 
Brahminft, or even tbe classed b^low them in 
rankj Rajah BuUai Sen, a Little time before tbe 
Maborae^n oonqueAt, established disiinctioiks 
among tho Brahmins and Cayaths^ b j which a 
portion of them, under tho name of Coolias,wert 
declared to be superior to the rest of tbeir tribe«- 
These diatinctions, rendered general in oourw of 
time among all daMoa of Htndooa by tbe sanction 
of eiaoaplej have been uniTeiaaJiy adopted i a
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£«DgBl| Bod are to th« present day scmpulooslr 
fallowed I and to them may be tw?ed tKfXse enor- 
TDOua abused of the Momage institutiQa which 
yqur Memorialist dtplorea.

That th4 Coaling among th$ BrahminB aare h j  
these modem tnnovatioa^ on llindQOtsm prohi­
bited, untlcr paip of df^^radation, from marrying 
thfiir fl&u^hter^ to Brahmins of an inffrior claaa. 
On the other band Brahmins of the infenor 
clMves are HDxioua to^ marry their daughters to 
persons of tlie superior cla^^ and pay Jarg« auinH 
of money to secure such aitlaDces. Tbo evils 
which T îsutt from the preraltnce of th(£e 
nottoDs, which are at oDce absurd and contrazy 
to the sacred writings, are nuinetoua and flagrant- 
Those CoolLna wlin cannot jr^t per&ons of e<̂ iiAl 
caat« wiliing to eflect matrimonial aUiances with 
them, nor alford the large marriagt^ gratuities 
wluch are demant^cd^ qt^ obliged to let their 
dau|;hter& arrive at old wLtJiout being married. 
Inferior Brahmins aro unftble to get nivee fjom 
inability to pay tho«e largt: gratuHii^^ and muiy 
of them are forced to sell the «hoIe of tbeir pro­
perty fur tbe purpose. Coolin Brahmitis never 
marry vrirhout receiridg large do nation and 
multiply wives for the aake 01 nbtaiiting those 
gtatuidesj without knowing or caring what 
becomes of the women to whom they ore united 
by the most solemn rites of their reli^on^ Thej 
have been known to m «ry more than a 
hundred wivtss ^ach, and it is customary with 
them, immediately aflcr going through the nuptial 
ceremonies and recei^iug thsir gratultieSj to leave 
the houses of the girls they have married, neTer 
to see their faces more. Again, the Cooiina of 
some of the ISoodra caster enjoy the privilege of 
disposing of their sonA and daughters in marriage 
for Large gratuities, and iustancea do not vnfre- 
quenily happen of children only dx tnontha old 
being thu^ given awsiy,

T i^ t the state of a Society in whicfai auch opi­
nions and pmctices prevail mty  be readily ima­
gined Marriage is a traiSc. So far from being 
entered into aa the most aolerun transaction of 
life, calling into exercise the purest s^fcctions of 
the heart and furnishing the readiest sources of 
domestic coinfurt and happiney^i, and to be re< 
garded ad *n indissoluble engagenQent, escept in 
cases of failure of the objects of the institution^ 
the Coolina marry solely for money and with no 
intention to fulfil any of the dutiets which mar­
riage involves. The women who are thus norni- 
naUy married without the hope of ever eftjoying 
thfl happiness which m orri^e is calcttlatcd (o 
confer, particularly on them, either pine away for 
want of objects on which to place the affecnons 
which spontimeoualy arise in the heart, or are 
betrayed by the riolencu of tbeir passions and 
their defective education into immorality. To 
conceal the effects of their vice* the practice of 
abortion is ext-onsively resorted to, ibe Inmates 
of the famiJy being but £00 willing to afford their 
aid towards removing the infamy which would 
attach to them, and that even at the hazard of 
dettroying the Life of the guilty mother with that 
of the unborn child of sia and ehame. These 
abortionsj though more commonly practised 
th in  con be imagined, arc carefully concealed 
by the  family even from the knowledge of the 
neighbours; and if concoaJmetit becomes (mpoa. 
aible, the neighbours and tenantry are strictly 
c a p o n e d  against dit aJginf them, So abrict M

L

the precautions t a k e n ,  th»t the POUO0 ore qnite 
ignorant of deeds of darkness that are committed 
around them, and the most vigilant Magistrates 
would be baffled in their attempts to penetrate 
the veil which oorers these atrocities.

That your Memorialiat is assured that crerr 
feeling of humanity will make yoitr Honorable 
Council anxious to suppress otlIs of auch mag­
nitude, and it is therefore incumbent on him to 
point out the means by which crimes of bo deep 
a dya may bepreventedi and the rights of huma­
nity supported. The obvious remedy is to en­
force strictly the Rules of the Hindoo Law on 
the subject, and, in accordance therewith, to paAS 
a Law, the provisions of which may appear ta  
your Honorable Council to be cnlculatcd to re­
press the existing evil  ̂ as aboTe pointed out*

T ^ t  the t^ e d y , though obvious and perfectft 
Consistent with the Hindoo Ijaw, cannot, in tho 
disorganized state of Hindoo Society, be applied 
by the force of public opinion, or any other 
power than that derived from the Legislature.

Your Memoruilist therefore appeals to the 
humanity of your Honorable Coundi to deliver 
the Hindoos of Bengal from the opptobittm 
which bangs over them, and the females of that 
community from the rnin and degradation en­
tailed on them by the practioe of polygamy and its 
attendant crimes,”

Tbe Clerk also presented the following Pe­
titions, which were to the like effect, namely__

A Petition of the Rajah of Nuddea*
A Petition of the Bajah of Dinagepore. 
A Petition of in habitants of Calcutta,
A Petition of Hindu Assistants attached 

to the principl public and other OfBcea in 
Calcutta.

A Petition of Tssur Chundet Biddasagorc 
and others.

A Petition of inhabitants of Bhowanipore 
and Allipore.

A Petition of Kasseaaur Mitter and other 
inhabitants of Hooghly,

A Petition of Xjntioda^rsaud Banncijee 
and other inhabitants of Hooghly.

Two Petitions of Sibnariaii Roy and 
other inhabitants of Hooghly.

A Petition of inhabitants of Kishnagur^ 
A petition of Joykiasen Mookeijee and 

Others.
A Petition of inhabitants of Autpore.
A Petition of Sarodapeisaud Roy anti 

other inhabitants of Burdwan,
Two Petitions of inhabitants of Burdwan. 
A'Petition of Poomochutider Banneijee 

and other inhabitants of BurdwHii.
A Petition of inhabitants of Burdwan,
A Petition of Kamlochun Ghose and 

other inhabitants of Nuddea.
A  Petition of Issen Chunder Ghosavl 

and Woomesh Chunder Roy and other inha­
bitants of Santipore.

A Petition of Sarodapersaud Mookeijee 
and other inhabitants of Nuddea.
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Two Petitions of Lnhabitauta of Midoa-
]>Ore*

A  Petition of ijibabitants of Jessore.
A  Petition of inh»bitaDts of l>acca«
A  Petition of inliabitanta of Beerbhoom.
A Petition of itihabitanla of Mooraheda- 

bact.
A Petition of inhabitants of Raj shay e.
A  Petition of inhabitanta of Baocoorah<
A Petition of inliabitants of Dinagepore.
A  Petition of inhabitants of MymensiDg.

MARRIAGES OF HIKDOOS,

The Clerk also presented a Petition of 
Obenasb Chundei Gangooly and others  ̂ sub­
mitting the Draft of a Bill fot ceJebraCing 
marriages amoug Hindoos.

Mtt. GRANT nioTcd that these Peti­
tions be pdntfd. He said, they were Peti­
tions of a most important character. I t would 
be observed that the movement was headed 
by three of the four chief nablemen in 
Bengal. He ivbs Informed that the Petitions 
were signed by upwards of ten thousand 
Hindoos, all persons of the most respectable 
class aniJ, possibly with a few exce|}tions, be­
longing to the three higiiestcastes m Bengal.

In awaking his motion, he might add that, 
as he was informed, the Council might ex­
pect stiU further Petitions signed by large 
numbers of Hindoos in Bengal on the same 
subject and to the same effect. Those pre­
sented to-day  ̂ it might be observed, had 
been received from many different ports of 
Bengal. In moving that the&e Petitions be 
printed, he had only to add that he hoped 
shortly to be able to introduce a Bill on the 
subject to which these Petitions related* .

The motiou was carried.

MUNICIPAL ASSESSJfENT (CALCITTTA),

Mk, CURRIE moved the second reading 
of the Bill “ for appointing Municipal Com­
missioners, and for levying rates and t&xeŝ  
in the Town of Calcutta.'*

In doing so, he said he wished to remind 
the Council that this was one of a set of 
Bills for the several Presidency Towns and 
the Straits Settlement. On Saturday last, 
the Honorable Member for Madras, in mov­
ing the second reading of the first Bill of 
this set, bad expressed a hope that Honor­
able Members would reserve any objections 
which might have occurred to them regard­
ing any of their provisions until the Bills 
Bhonld be published; in which case, the 
Council would come to the consideration of 
the Bills with the advantagt of knowing the

view that was taken of them by the com­
munities which they affected  ̂ and by the 
several local 6ovemments» That sugges­
tion had been ac^^uiesced in by the Councif; 
and there appeared to him to be no reason 
why the course which had been adopted oi 
that occasion with reference to the Bills for 
Madras and the Straits, should not be fol­
lowed now with respect to the Bill for Cal­
cutta.

Several of the most important provisions 
of this Bill had reference to a proposed 
increased taxation for the purpo^ of enâ  ̂
bling the Municipal Commissioners to cany 
out a complete system of drainage, and to « 
special tax, not of very large amount, for 
the introduction of Gas-lighting. On both 
these subjects, drainage and Gas, a great 
deal had already been said in tliis Council, 
and he did not know that any advanta^^e 
could be expected from any thing that could 
be said further on this occasion*

The only part of the Bill which was new 
to the Council was that whicli related to the 
appointment of Commissioners. Of course, 
there might be a variety of opinions regard­
ing the plan which was proposed in itie 
Bill, and it was quite possible that some 
Honorable Members might entertain objec­
tions to it*

But he thought it would be admitted that 
he had at least sufficient warrant for putting 
forth that scheme, in the fact that it was 
the scheme which had the approval of the 
local Government, and that It was in con­
formity with the suggestion made by a large 
body of the most influential and respectable 
Inhabitants of Calcutta.

But although, following the example of 
the Honorable Member for Madras, he had 
thought it right to state his opinion that no 
benefit was to be expected from discussing 
the Bill in its present stage, he did not wish 
to be understood  ̂ as in any degree deprecat­
ing discussion, if any Honorable Member 
felt it incumbent on him to take this oppor­
tunity of expresising his opinion upon any 
question raised by the Biil  ̂ lie  would only 
express his earnest hope that no opposition 
would be made to the second readiag. 
He thought he had a right to express 
this hope for two reasons ;—first, because 
it was absolutely necessary that some mea* 
sure for the appointment of Municipal Com- 
misMoners and the revision of municipal 
taxation should be adopted by the Coun̂ '̂  
cil within the next three or fourmonthsi 
and therefore it waa desirable that aome 
wibstaDtiTe propotaitioa should be hid before
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tlie public 1̂ 1 til as little delay as {possible ; 
and secondly, because the Bill wl>ich hatl 
lieen introduced did not rest exclusively on 
liis o w n  authority. I t had, in some degree 
at least, the sanction of the Seleot Committee 
on the projects of Munici[)at Law ; and some 
of its cliief provisions were in accordance with 
therecoEnmendations of another Select Com­
int t tee, that, namely, on the Gas BiIU 

Of course, any suggestions that might be 
offered by Honorable Members on this occa­
sion, wodd l>e duJy considered by the f^elect 
Committee to whom the Bill might be refer­
red, and might afterwards be discussed by 
the whole Council m Committee*

With these observations, he begged to 
more the second reading of the Bill. '

The motion was carried, and the Bill read 
a second time accordingly

Mtt, CURRIE moved that the Bill be 
Teferred to a Select Committee consistii^T of 
Mr. Peacock, Mr. Eliott, Mr, Allen, Air. 
LeGeyt, and the Mover.

Agreed to.
Tiie Cbunctl at^ourned.

iS€Uurda^j J u ly  5 , 18 5 6 .

P k b s e n t  ;

The Honorabb J* A. Dorin, Vicc*P residentj m the
Chair.

Fi™, Sir J* W, Colrile, D. Eliott̂  Esq*,
IJL̂ Kxr(.-Ucncy tlio Com- C. AKoa, 

iqjinilcr-iD'Cbicf, K. CiirHo,
Hon. P, Grant:, ontt
tloa. 11, Poacockcf Hoa, Sir A, W* BulW*

MARRIAGE OF HINDOO WIDOWS,

TiiB CLERK presented a Petition of 
certain Flimloo Inhabitautsof Bengal, against 
the Bill ** to remove all h\i;al olistacles to the 
Marriage of Hindoo Widows/^

Also a Petition of Hindoo Inhabitants of 
Calcutta and the Lovrer Provinces of Bengal 
against the same Bill ^3 amended by the 
Stilect Committee.

Also a Petition of Inhabitants of Baraset 
ami its vicinity praying for the alteration of 
the Section of the same Bill relating to the 
guanlianship of the children of the deceased 
husband upon the inarria^e of Ins widow.

Mft. G R A N T moved that these Peti­
tions be printed,

Agreed to,

BENGAL MARINERS’ FUND.

Mit. PEACOCK presented the Report of 
the Select Committee oti llie Petition of the

Directors and Members of the Bengal Mari­
ners' and General Widows’ Fund Society.

Mil. PEACOCK moved the first reading 
of a Bill “ to provide for the dissolution of 
the Bengal Mariners' and General Widows’ 
Fund f^ ie ty , and the distribution of the 
Funds belonginji thereto."

He said that, in the year 1S20, a Society 
was formed for the purpose of raising a Fuiid 
to be called ** The Bengal Mariners’ and 
General Widows’ Fund," and that certain of 
the Directors aittd Members, and also of the 
pensioners on the Institutionp had recently 
applied by Petition for a Bill for winding up 
the Society» It would be in the recollection 
of the Council that the Petition was referred 
to a Select Committee. The Select Com­
mittee had presented a Report, in which 
they Tccommended that tlie Bill should bo 
read a first and second time, but that no 
further proceeding sliould be taken upon it 
by the Council until after a General Meet­
ing of the Society should have considered 
and expressed its opinioLis upon it«

He would briefly state the grounds upon 
which the Petitioners hod applied that the 
Society should be dissolved*

■

The Society had been formed for tlie 
ptUjMse of providing pensions for the wi­
dows, children; and orphans of the sub­
scribers  ̂and alM for their nominees* It waa 
to consist of three classes of subscribers— 
Nos. 1, 2j and 3—and the funds were to 
be formed by the subscriptions, and also by 
such donations as might be received from 
citaritable persons. The East India Com-' 
]>any had contributed in aid of the funds 
from, he believed, the year 1843 to the 
year 1851 ; the total amount of their contribu­
tions was R apes l,77jOOO. Of the three 
classes of subscribers which were to consti­
tute tlte Society, the first was to be called 
“ the |>crmancnt class,” and to consist of 
such persons as, on being admitted Members 
of the Institution, should |Hiy a donation or 
entrance fee of 20 Gold Mohurs, or Sicca 
Rupees 320, and also—

If under tbo age of 25 yearsj tlic sum
o f ......................................  So, lU -1.200

From 25 to 30 yean,.............. „
30 to 35 M, .............. Ipf50
35 to 40 .....................  ,1 1^670

„  40 to 45 ...................... „  1,1)20
45to&0 ................... 2*210

„ 50 to 55 „  .............. 2,0:jO
„  55 to GO „  Tj

for each share ; and these two several suma 
were to be in lieu of all annual or other 
payments on account of the Institution,

2  E


